SCHEDULE I
FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SMARTPING FINANCE PRIVATE LIMITED

1.| NAME OF CORPORATE PERSON SMARTPING FINANCE PRIVATE LIMITED
2. | DATE OF INCORPORATION OF CORPORATE PERSON | 03/07/2024
3. | AUTHORITY UNDER WHICH CORPORATE Incorporated under the Companies Act, 2013
PERSON ISINCORPORATED /REGISTERED having authority of Registrar of Companies,
Chandigarh
4.| CORPORATE IDENTITY NUMBER / LIMITED U64990PB2024PTC061979
LIABILITY IDENTITY NUMBER OF CORPORATE
PERSON
5. | ADDRESS OF THE REGISTERED OFFICE AND Cabin No. 311, 3rd Floor, TDS Towers, Plot No.
PRINCIPAL OFFICE (IFANY) OF CORPORATE PERSON | 193, Phase 8- B, Industrial Area, Daon,
Rupnagar, S.A.S. Nagar (Mohali), Punjab, India-
160055
6. | LIQUIDATION COMMENCEMENT DATE OF 15™ December, 2025
CORPORATE PERSON
7.| NAME, ADDRESS, EMAIL ADDRESS, Nikhil Sachdeva
TELEPHONE NUMBER AND THE REGISTRATION 541-L, Model Town, Preet Hospital Road,
NUMBER OF THELIQUIDATOR Ludhiana- 141002 PB
Email Id: vl.smartping@gmail.com
Mobile: +91 86990 03124
IP  Registration No: IBBI/IPA- 001/IP+
P02743/2022-2023/14184
8.| LAST DATE FOR SUBMISSION OF CLAIMS 14" January, 2026

Notice is hereby given that the Smartping Finance Private Limited has commenced voluntary liquidation on 15" December,

2025.

The stakeholders of Smartping Finance Private Limited are hereby called upon to submit a proof of their claims, on or before

14" January, 2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit the
proof of claims in person, by post or by electronic means.

Submission

of false or misleading proofs of claim shall attract penalties

Nikhil Sachdeva

Liquidator

IP Registration No: IBBI/IPA- 001/1P-P02743/2022-2023/14184

Date: 19.12.2025
Place: Ludhiana
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sngee2= INDIA SHELTER FINANCE CORPORATION LTD,

Regd: Offica:- Plot-15,&th Floor, Sec-44, Institutonal
fraa; Gurugram, Hanmana-122002 Branch Office:-
Ghop Ma, 59, First Floor, Lajpat Magar, G Faad, Maxd
Ta Pnb Bank, Pamipat- 132103, 181 Floor, Sca 15,

Armbala Road, Jeakpur - 140803 CORRIGENDUM

I'Fia 18 In retarance o he Fossassion MNotica
adverlisemont published in this newspapar on
18,12 2025 against the borrowars in which the pleasa
read Bollom Flace as Kamal, Yamona Nagar, &l
Crhar Datail Wil Remain The Same

Dba: - 19.12.2025 For India Shelter Finance Corporation Lid
Piace: » Barnal, Yamuna Nagsr [Buthorized Dfices)

OFFICE OF THE RECOVERY OFFICER-I/II

DEBTS RECOVERY TRIBUNAL CHANDIGARH-(DRT 3)

Ground Floor, SCO 33-34-35, Sector-17A, Chandigarh-160017
DEMAND NOTICE
(THROUGH DASTI/PUBLICATION)
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY

OF DEBTS & BANKRUPTCY ACT, 1993 AND RULE 2 OF
SECOND SCHEDULE TO THE INCOME TAX ACT, 1961.

RC/643/2025 PUNJAB NATIONAL BANK Dated : 04.11.2025
VERSUS
To, SH. HARDEV SINGH

(CD 1) Sh. Hardev Singh S/o Sh. Mal Singh, R/o Old Grain Market,
Nihal Singh Wala, Tehsil Nihal Singh Wala, District Moga -142055.
(CD 2) Sh. Gurcharan Singh Son of Sh. Mal Singh, R/o Old Grain Market,
Nihal Singh Wala, Tehsil Nihal Singh Wala, District Moga -142055.
(CD 3) Sh. Arjinder Singh Son of Sh. Bikker Singh, R/o V.P.O. Nihal
Singh Wala, District Moga.
This is to notify that as per the Recovery Certificate issued in
pursuance of orders passed by the Presiding Officer, DEBTS
RECOVERY TRIBUNAL CHANDIGARH (DRT 3) in OA/166/2024 an
amount of Rs. 29,04,301.71 (Rupees Twenty Nine Lakhs Four
Thousand Three Hundred One & Paise Seventy One Only) along with
pendentellite and future interest @ 8.00% Simple Interest Yearly w.e.f.
17.01.2024 till realization and costs of Rs. 32,000/- (Rupees Thirty
Two Thousand Only), has become due against you (Jointly and
severally/Fully/ Limited).
2. You are hereby directed to pay the above sum within 15 days of the
receipts of the notice, failing which the recovery shall be made in
accordance with the Recovery of Debts Due to Banks and Financial
Institutions Act, 1993 and Rules there under.
3. Whereas it has been shown to the satisfaction of Tribunal that it is
not possible to serve you in the ordinary way, therefore this notice is
given by this publication directing you to put in appearance before this
tribunalon 01.01.2026 at 10:30 AM.
4. You are hereby ordered to declare on an affidavit the particulars of
yours assets on or before the next date of hearing.
5. In addition to the sum aforesaid, you will also be liable to pay:
(a) Such interests as is payable for the period commencing
immediately after this notice of the certificate/ execution proceedings.
(b) All costs, charges and expenses incurred in respect of the service
of this notice and warrants and other processes and all other
proceedings taken for recovering the amount due.
Given under my hand and the seal of the Tribunal, on this date
04.11.2025. Recovery Officer
DEBTS Recovery Tribunal Chandigarh, (DRT 3)
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SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the insolvency and Bankruptcy Board of (ndia
(Wuniary Ligihdation | Regwlations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
SMARTPING FINANCE PRIVATE LIMITED

1. | Name Of Comorate Person SMARTPING FINANCE PRIVATE LIMITED
2 | Date of Incorporation of Corparate 03507/ 1024
Person
j [ .I'l.l.|:I'|.|'||II'|r ul.-.’!ie-" l.';l|li!":|l {'l'.ll e
Person 5 incorporated,’ Reglsterad

| Incorporated under the Cormpanies Act, 2013 |
having authority of Reglstrar of Campanies,

| . Ehandigarh

4, | Comporate ldentity Member/ LGS R0FPB 0 2APTCOGIETS
Lirmied Liability oendity Muimbes
of Corporate Person

[ Address of the Regsterad Office
and Principal OiMoe {f any) of
Comporate Person

(a1

| Cabin No. 311, 3¢d Foor, TDS Towers, Plot
No. 133, Phase B- B, Industrial Arga, Daon,
Hupnagar, 525 Magar (Mohalil, Pungas,

. India- 160055

. | Liguidation Commencemeant Dats 16th December, 2025
of Conparate: PeErson

[ Name, Address, Ermai Address,
lelephons Mumber and the
Registration Murnber of tha
Liguigdatar

| Hikhil Sachdeva

5414, Wodel Town, Preat Hospltal Road,

Ludhizna- 141002 PE

Email ki ismariping@gmail.com

Mabile: +31 BE980 (3124

IF Registration Mo

IBBI/HPA- 001/ 1PPO274.3,2022-2023,/14184

B. | Last Date for Submission of Claims | 14th lameary, 2026 i

Notice = hereiby glwen that the Smartping Finance Brivate Limited has comimenoed
waluntary ligudation on 15th December, 20025,
The atakeholders of Srartping Finance Private Limndted are heraby calbed ugan to submit a
proaf of thelr ciaims, on or before 14th January, 2026, 10 the liqguidator 3t the address
menikaned against iem T
The fimancial creditors shall submit thes proctof clalims by etectronic maans anly, A ather
stakehalders ey submit the proal of Clasms b person, by post aF by electronic means:
Submission of false or misleading proods of clalmshall attract penaltiss

&d /-

HNikhil Sachdava

Ligquidator

1P Reglstration Moz [BE1/ P8 Q0L IP-PO2T4 3/ 2022-20023,/14184
Date; 19122025

Place: Ludhipni

PUBLICATION
Dasti/Speed Post

N THE DEBTS RECOVERY TRIBUNAL AT LUCKNOW

Ministry of Finance

(Department of Financlal Services)
80011, University Road, Near Hanuman Setu Temple,
Lucknow-226007
{Jurisdiction Part of LL.P)

M. A. No. 95/2025

R NOTICE

Bank Of India. ~Applicants/CH Bank.
VERSUS
Mis RK Industry & Others.
To,

1. M/s R.K. Industry office at Snnagar Colony, Hardai

...... Defendants/JDs.

Form Na. 3

[See Regulation-13 (1](a]]

DEETS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)
1st Floor SC0 33-34-35 Sector-17 A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

Case No.: OA/1544/2025

Summons under sub-section (4) of section 19 of the Act,
read with sub- rule [2A) of rule 5 of the Debt Recovery
Tribunal {Procedure) Rules, 1993,

CANARA BANK
VS
To, RANJODH SINGH
(1} Eanjodh Singh DAWSIO- Nepal Singh Banjodh Singh Son of Shri

Mepal Singh Rio Village Ballu Tehs:il and District Kamal Haryana
Karnal, Haryana

Exh.No. 28371

SUMMONS o
WHEREAS, OA/M544/2025 was listed before Hon'ble Presiding Cfficer/
Fegistraron 04.11.2025.
WHEREAS this Hon'ble Tribunal is pleased to issue summaons/notice an
the said Application under section 19(4) of the Act, (OA) filed against you
for recovery of debis of Rs. 3676087 .60/- {application along with copies of
documenis etc, annexed).
In accordance with sub-section (4) of seclion 19 of the Act, you, the
defendants are directed as under:-
(I} To show cause within thirty days of the service of summons as to why
relief prayed for should not be granted;
(I} To disclose particulars of properties or assets other than properties
and assets specified by the applicant under serial number 3A of the
original application,
(i) ¥ou are restrained from dealing with or disposing of secured asseats or
zuch other assets and properties dizclosed under serial number 34 of the
original application, pending hearing and disposal of the application for
attachment of properties,
(IV) You shall not fransfer by way of sale, lease or otherwize, exceptin the
ordinary course of his business any of the assets over which security
interast is created and/ or other asseils and properties specified or
disclosed under serial number 34 of the original application without the
prior approval of the Tnbunal,
(V) You shall ba liable 1o account for the sale proceads realised by sale of
secured assets or other assets and properties in the ordinary course of
business and deposit suchsale proceeds in the account maintained with the
bank orfinancial institutions holding secunty interest over such assets,
You are also directed to file the written statement with a copy thereof
fumished to the applicant and to appear before Registrar on 05/01/2026
at 10:30 A.M. failing which the application shall be heard and decided in
your absenca.,
Given under my hand and the seal of this Tribunal on this date:

10/11/2025
Signature of the Officer Authorized to Issue sUumMMOons.

FRIDAY, DECEMBER 19, 2025
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PUBLIC NOTICE

Possession Notice [For Immovable Property) Rule B-(1)

Viheraas. tha undersignad being the Authanzed Ofices of IFL Homa Finance Limited {Formay knawn as India infiofina
Hausing Finanea Lid | {H FL-H FL) undar the Sacurisation ard Reconstrucion of Financial Assatz and Enforeement ol
Securily brbesesd At 2002 and i eeercise of pawars canbared undes section 13012] mad with Bule 3 of Be Securily
Infarasl [Enloecernenl) Riles 200k & Demand Molice was ssuad by 15a Sulbonsed Oficer of the company 1o he
BomawanCo-Bormawars mentionad hereln below o epay e amaun] nolics 15 I1|:-'|::|:,' given 1 e Bormaveer and e
pulie i canerst that the undersioned has taken pessession of fe propery described herein below In exercise of
power condannsd an him wndes Secticn 1304) of the sain Rules. The bomaserin particiar and e publizin general ans
hesehy cautianed not 1o deaf with the propery prd any deabrgs weh the propenty will be suliject to the charge of IIFL
HFL for an amound as menticrad hanein undar with inszrest thereon The barroawers. gianbion isinvited o prodisions of
sub-secton (&) af section 13 ofthe Act, e bomower deers the dues af the "IIFL HFL™ fooather with all casts. changes
and expensas incured, 8t any tme befora the date fived for sale ar fransfar, the secured assets shall nat ba scéd or
transfaned by “FL HFL" and no further stap shall ba taken by "WFL HFL" for transfer o 2ala of the =ecared assets

Road, \Village Isusilpur, Tehsil and district Sitapur Name ol e B BV T Descilion ol et Thasal Total Dutstanding | Bate of [Date of
261001, _ _ — Ce-Borrowes|s) ovable Praperty] Dues [Rs.) Demand! Posse-
2. Mrs. Lakshmi Devi wife of Sari US Awasthi, R/o- M Shiv Bahadur Bhawan Ne. 108 ward ne. 2 village parial,| Rs.3488311- Rupees | Notice | ssive
Vikas Magar, Hardoi Road, Tehsil and district - WS, Vidya Devi Shiv Bahaour (Binck Deeh, near of fenple, Raebarsd, | Three Lakh Forly Eighl | 26-08- | 16-12-
Sitapur 261001 \Praspect No IL10S052TE] |L)lar Pradesh 229310 Ares 1hn_|r:|_5;ar:nc.i||x E;u_lrrlrerl 2025 | 2025
h ! o A = Y :' nl
3. Rajendra Kumar Srivastava son of lale HN. ﬁ:liﬂfns.'fﬂﬁ'ﬁﬁﬁ‘gru;ﬂE’ff’“ fe ¥ Cre: Crily

Srivasiava, residence of MDS 35 Sector GG, L DA
Cofony, Kanpur Read, Lucknow-226012

..... Respondent(s)/JDs.
Where, in the above said case, the applicant has made

For, furier peigils phease contact o Awhonsed Officer g1 Branch Office 5017, Tenth  Feoor, Cybar
Haightz TC 22 and TC S5 WVinhudi Khand, Gamb Magar, Luginpw- 226 0110 or Corporate Office ; IFL Tower. Piol
ha. 98, Udyog Vihar, Ph-IV Gurgson, Harvana,
Flace : Rasbarali | Date | 19,12.2025

Sdi-, Authorlsed Offscer, For IIFL Heame Finance Lid.

aM.A., Copy of the MAIS herewith enclosed

Take notice that you are hereby required o appear
baefora Registrar. of this Tnbunal, On 9th Day of Jan,
2026 at 10:30 AM. in the forencon in person or by a
pleader/advocate o show-cause, why the said M.A.
should not be allowed. Failing which the said M.A. will
heard and determine ex-parte

Given under my hand and seal of this Tribunal on the
10th day of December, 2025

Zteeton il Registrar We
Debts Recovery Tribunal

Lucknow

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.

Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

“"IMPORTANT"”

therefore recommend that readers make

WIZZMONI FINANCIAL SERVICES LIMITED

{formerly Unimonl Financial Services Limited)
AC: M.G. 12 & 13 Ground Floor, Morth Block, Manipal Centre,
Dickenson Road, Bangalore - 560 042, CIN No, Ua5110KA1S95PLCO181TS

This is to inform the Public that Auction of pledged Gold Grnaments will be conducted
by WIZZMONI FINANCIAL SERVICES LIMITED (formearly Unimaoni Financial Services
Limited) on22.12.2025 at 10:00 am at the respective centars givan belaw. The Gold
Ornaments to be auctioned balong to Loan Accounts of our various Customers who
have failed o pay their dues, Cur notices of auction have béen duly issued to these
borrowars. The Goid Ornamants to ba auctionad belong to Overdue Loan Accounts of
ourvarioes Customers mentioned belowswith branch name.

Auction Centre Address & Loan Nos: BALLIA {BIA - Building Mo 15, Panni Tanki
Road, before Church Cutra, Ballia -277001, Contact no : 9305006705) 2141714,
2175471, 2178845, 2181099. DEORIA (DED - Kailash Mandap. MNext To O B
C.Gorakhpur Road, -274001,Contact No.9935305599) 2174729, 2205351.
GORAKHPUR (GOR - Mo. 2, Ground Floor,Prahlad Rai Trade Centre,Bank Road
Crossing -273001,Confact: 9839755335) 21818685, 2179291, 2138926,
2138140, 2182592, 2177800, 2178373, 2161459, KASIA (K3A - No 124 Main
Road Gola Bazarkasia, Kushinagar, Kasia -274402, Contact no : 9305020600)
2172759, 2166996, 2206952, 2141835, 2158752, 2184141, 2177559,
2140192, 2180610, 2207596, 2144589, 2184742, UNNAD [UMNN - Building No 2,
Babuganj, Unnao -209801. Contact no : 9307616727) 2157977, 2141023,
Z178742. VARANASI (VAN - KAMLA MAGAR, SIGRAC- 191120 -2, GROUND
FLOORVARANASI-221010,Contact No. 9839222366) 2178247, 2176791,
2198748,

(Reserves the right fo atter the numbear of accounts ta be
auctioned &' postpone [ cancel the avclion witheul any prior nolice)

Ea Kotak Mahindra Bank Limited

Registered Office: 27, BKC, C.27, G Block, Bondro Hurla Comples, Bondro [Ensf), Mumbal - 480051
Bionch M¥ice: 2nd Floos, .ﬂml:-:ldeup |:||.'i|-:|ir:g. KG H:urg_. Canmowl Place, Delkd 110601
Corparate |dentity Mumber - L65110MH]$E5PLCO3ENAT

POSSESSI0ON NOTICE
Notice Regarding Possession of Immovable Property u's 13{4) of SARFAESI Act, 2002
riw. Hube B (1) of Security Intarast (Enforcemant) Rules, 2002

Whersas, The undersigned being the Autharised Cficer of Mis. Botak Mabkindra Bank L. undar

Securdisalion and Reconstrection of Financial Assats and Enforcemeant of Sacurity intenast Act,

2002 (54 of 2003) and in exercise of the powers conferrad under sections 13 {12) read with Rule 3

af lhe Securty Inferest (Enforcement) Rules, 2002 issued a Demand Nolice datad 09th

September, 2023 calling upon the parties [1.) We VW Textiles ([Borrower); {2.) Mr. Abhishake

Kumar Jakhodia (" Guarantor ); (3. Ms. Kiran Devi Jakhodia (“Guarantor and Mortgagor”);

(4.) Ms. Kavita Goal ["Guarantor ") and (5} Ms. Anjali Agarwal [“Guarantor”] o repay the

amount mentaned in the notice baing Rs. B,48,92,.059.23 [Rupees Eight Crore Forly Eight

Lakh Ninety Twa Thousand Fifty Nine and Paisa Twenty Three Only] cutstanding as on

315t Aug 2025, logeiher with further inferas! and olher charges thereon at the conbrackual rales

upce the fooling of compound mbarast from 18t Sep, 2025 Ll M's realizalion ("outslandang
amound”y within 60 days from the date of the said Demand Mofice,

The aforementioned Bomower' Guarantons)Mortgagons) having failed to repdy the amoit,

nolice is hareby given o the borrowerquarantormartgagor and the publc in general that the

undersigned has takan symbalic possassan of e proparly described herein bedow maxarcisa
of powers confermed on him urder Section 13(4] of the SARFAES] Act read with Ruls § Security

Inferasi Enforcement Rules, 2002 on this 16th day of December of the year 2025,

The sforementioned BorawerGuararions) Morigagors) i paricules and the publizin general

i hera by cautoned nol bo daal with the proparty and any dealings with the property will be subject

to the charge of Wiz, Kotak Manindra Bank Lid, for an amount of Rs. 848,92 059.23{Ruptes

Eight Crore Forty Eight Lakh Minety Two Thousand Fifty Nine and Paisa Twenty Three

Only) oulstandng as on 31st Aug 2025, and mberast herean,

The Baorrswen'Gueranbor{siMargegar(s) allendion is mvited fo provisions of sub seclion (8} of

Section 13 of the Ak, in rezpect ol time avaiable, 1o redeem the securad assats,

Industrial Property whichis in Pari Passu charge with 38l

ALLTHATPIECEANAND PARCEL OF

1. Land and Building siuated at 0-26, UPSIDG Indusiral Area, Rooma, Kanpur- 208004
sdmeasuring fofal area 106E.T9.-Sgr, Wb cwned by Smi. Kiran Devi Jakhodia along with
prazant and fulure struchures incleding all present and fubure fghts, Ble, inleras] easemants,
privieges, fifting, fxtures, connections, nghts i common drivewsy IRt (i any), enfrances,
passagas, staircasa prasent and fubure devesopmant nghds and ather comman Rcdlibas and
amenities provided therein sfuate.

2. Land and Building siluated af D-25, UPSIDC Indusinal Area, Rooma, Kanpor- 208001
sdmeasuring iofal area 107200 Sgr, Mt cemed by Smi Kiran Davi Jakhodia along with
prazant and fulure slructures inclhisding all present and future nghts, Blle, inleres! easemants,
privifeges, fitting, fistures, connections, rights in common driveway, Tift (§ any), enfrances,
passages, staircase present and future develapmend righds and othér comman Facilitias and
amanities provided Ihenain stuake,

3. B3, UPSIDC Induwslrial Area, Rooema, Ranpur admeaseng 2000000 Sqr. Mirs. Owned by
ami. Kran Dei Jakhodia along with- present and futire structures mduding il present and
lulure rights, litfe, inferesl sasemends, privieges, ftling, Fxlures, connechons, rights in
common driveway, BtO[d amy), enfrances, passages, -sialcase present and  future
development rights and olher common facilities and amendies provided therein situate,

Owie: 1&th Dee, 2025 Fer Kook Mokindro Bosk Lid,,

da 3 agier
Bank of Baroda

=
-...-r

Bid increase amount mentioned below

LAST DATE OF
SUBMISSION OF EMD
21-01-2026 BY 2:00 P.M.

Name & Address of The
Borrower(s}, Guarantor(s)
& Mortgagor(s)

Z.0. SARB CHANDIGARH
BORROWER (S) :
M/s AGM Auto Pvt. Ltd. M/s

AGM Auto Pvt. Ltd., under
CIRP through Resolution
Professional at:- D-253, 7th
Floor, Phase 8A, Sector 75,
Industrial Area, Mohali,
Punjab- 160055,

Detail of the Property with

Property No.2: Commercial

Zonal Stressed Assets Recovery Branch

SCO 1120-1121, Sec. 22-B, Chandigarh
SALE NOTICE FOR SALE OF IMMOVABLE/MOVABLE PROPERTIES [See Proviso to Rule 6(2) & 8(6)]

E-Auction Sale Notice for Sale of Inmovable/Movable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with provision to Rule 6(2) & 8(6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particulars to the Borrower(s), Mortgagor(s) and Guarantor(s) that the below described immovable property mortgaged/charged to
the Secured Creditor, possession of which has been taken by The Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on “As is what is”, and “Whatever there is” basis
for recovery of dues in below mentioned account/s. The details of Borrower/(s) / Mortgagor(s)/ Guarantor(s)/ Secured Asset(s)/ Dues/ Reserve Price/E-Auction date & Time, EMD and

DATE AND TIME OF COMMENCEMENT OF E-AUCTION
21-01-2026 FROM 02:00 P.M. TO 06:00 P.M

Unknown Encumbrances, if any

Property No.1: Residential Property
(Land and Building) measuring area
209 sgm situated at House No0.2009,
Sector 21, Panchkula Haryana in the
name of Smt. Nisha Kalsi. SYMBOLIC
Property
(Land only) measuring area 08 Marlas
situated at Village Naraingarh, Tehsil
Naraingarh, District Ambala, Haryana in the name of Smt. Nisha Kalsi. PHYSICAL

E-AUCTION
SALE NOTICE

EAPRES

dIeers

C

MODE OF PAYMENT OF EMD
RTGS!/ MEFT

Total Dues Excluding | Reserve Price
Interest & other +—™ X
Charges thereon EMD

| Status Possession | Bid Increment
under SARFAES] Amount

Property
inspaction
Date & Time

Authorised
Officer

interest and Rs. 32,49,700/- a : am ontact No.
other charges to 04:00 pm | 8826990503
w.e.f. Rs.1,00,000/-
17.11.202 2 (-) |Rs.30,00,000/-
Recovery,
if any Rs. 3,00,000/-

Rs.1,00,000/-

GUARANTORS : (1) Nisha Kalsi W/o Surinder Kalsi, (2) Surinder Kalsi S/o Sh. Shayam Lal, Both residents of House No. 2009,
SECTOR-21, Panchkula, District Panchkula, Haryana, India, 134109

DATE : 16-12-2025

For detailed terms and conditions of sale, please refer/visit to the website link https://www.bankofbaroda.bank.in/e-auction and online
auction portal Baanknet.com. Also, prospective bidders may contact the Authorised officer on Mobile _8826990503

IT MAY BE TREATED AS STATUTORY 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002

PLACE : CHANDIGARH

AUTHORISED OFFICER (BANK OF BARODA)

HIRE WA & JUEH

v gy wt wt

AT UUE T e Punjab & Sind Bank

| TR TR T | i Gawl al imia Usderiaking!

INfiere aerdew i o dintie w L0

Branch - Charbagh, Gurudwara Road,

Mb. 9580508521 E-mail - i0916@psb.co.in

POSSESSION NOTICE [Under Rule 8(1) of Security Interest (Enforcement) Rule 2002]
Notice is hereby given under the Securitisation and Reconstructions of Financial Assets & Enforcement of Security Interest Act, 2002
and in exercise of powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, The Bank
issued demand notices on the date mentioned against account and stated hereinafter calling upon them to repay the amount within sixty
days from the date of receipt of said notice. The borrower having failed to repay the amount, notice is hereby given to borrowers and th the
public in general that the undersigned has taken the Possession of property described herein below in exercise of power conferred on
him/her under section 13(4) of the said Act read with Rule 8 of the said Rule on the date mentioned against account. The borrower in

Naka Hindola , Lucknow 226004

rules,

W; gg Llj) Union

REGIONAL OFFICE, LUCKNOW, Union Bank Bhawan,
1st floor, Vibhuti Khand, Near Mantri Awas, Gomti Nagar, Lucknow-226010

Whereas the undersigned being the authorized officer of Union Bank of India, under the Securitization and
Reconstruction of Financial Assels and Enforcement Security Interest Act, 2002 and in exercise of powers
conferred under Seclion tai‘EJ and 13{12) read with rule 9 of the Securily Interest (Enforcement) Rules, 2002
issued a demand notice calling upon the following borrowers lo repay the amount mentioned in the nolice baing
within 60 days from the date of recaipt of the said natice

The borrowers having failed to repay the amounl, notice is hereby given Lo the borrewer and the public In
general that the undersigned has taken Symbolic possession of the Ernpen
exercise of powers conferred on him'her under Section 13{4) of the said

The borrower in particular and the public in genaral is heraby cautioned not to deal with the property and any
dealings with the property will be subject to tha charge of Union Bank of india for an amount of dues aulstandin
together with interast thereon with costs and charge
sub-section (8) of section 13 of the Act, in respact of time available, to redeem the secured asset.

Bank

of India
& Government of India Undertaking

POSSESSION
NOTICE

described hergin balow in

ct 2002 read with rule 9 of the said

s, The borrower’s attention is invited to provisions of|

Date of Demand Notice/

Demand Notice Date: 01.09.2025 and Date of Possession: 15.12.2025

Outstanding amount and date of demand notice under section 13(2) of SARFAESI Act 2002 and date of possession
Rs. 21,36,288.21/-.(Rs. Twenty One Lacs Thirty Six Thousand Two Hundred Eighty eightand Paisa Twenty One only)

particular and the public in general are hereby cautioned not to deal with the property. And dealing with property will be subject to the 5l I }“'"!“"“‘-' & Add. OF B,“’“’“" Description OF Mortgaged 42 .
charge of Punjab & Sind Bank for the amounts and interest thereon. The Borrower's attention in invited to provision of sub-section (8) N, 2)Name & Add. O Guarantor Praperty p Date "rl,'i"-" ""I“*]'*'D
section 13 oftheAct, inrespectoftime, available, toredeemthe secured assets. 3} Branch ; nssession / Amount Due
Detail of Properties where Possession had be taken in as follows: 1.|Borrower: 1a. M/s New Vasundhara Sarees and|Equitable Mortgage of 04.08.2025
Name of the Borrower & Guarantor: Sh . Harishankar Vishwakarma S/O Sh. Late Vrindvan Vishwakarma & Tulsi Vishwakarma Suits, Address: House Number 222, Alam Nagar, Residential House 16.12.2025
w/o Harishankar Vishwakarma Sitapur, Uttar Pradash, 261001 Number 222, Alamnagar, -

1b. Mrs. Tushar Sharma Sio Mr. Vijay Kumar|Pargana- Khairabad, (Symbolic)

DETAILS OF IMMOVABLE PROPERTY

Harishankar Vishwakarma) , South - Plot of Others

South - Laxmi Lal

All that part and parcel of residential building bearing House Municipal no. 555ka/1198, part of Khasra no. 555ka/1198, Khushi Vihar,
Village Kanausi, Ward- Kesari Khera, Lucknow 226011 recorded in Book No.1 Zild No. 4665 Page No.367 to 388, bearing Title Deed No.-
1082 dated 04.02.2009, registered in the office of sub Registrar-V Lucknow in the name of Sh Harishankar Vishwakarma & Al that part
and parcel of residential building bearing House Municipal no. 555ka/1198, part of Khasra no. 555ka/1198, Khushi Vihar, Village Kanausi,
Ward- Kesari Khera, Lucknow 226011 recorded in Book No.1 Zild No. 3740 Page N0.295 to 322, bearing Title Deed No.- 8549 dated
01.11.2007, registered in the office of sub Registrar-V Lucknow in the name of Sh Harishankar Vishwakarma

Property Bounded as: (As per Sale Deed 1082): EAST : Plot of Shri Raju Pasi ,WEST - 20ft wide road North - Plot of Dinesh(Now Shri

Property Bounded as: (As per Sale Deed 8549): EAST : Plot of Shri Raju Pasi ,WEST - 20ft wide road , North - Plot of Kanhaiya Lal

Vasundhara Sarees and Suits)

Date:15.12.2025, Place: Lucknow

Authorized Officer, Punjab & Sind Bankl

Date - 19.11.2025;

Sharma, Address: House Number 222, Alam Nagar, | Sitapur, Uttar Pradesh,
Sitapur, Uttar Pradesh, 261001 (Proprietor in Account| Admeasuring- 851.00 Sq.
M/s Mew Vazundhara Sarees and Suits) !
Guarantor: 2a. Mrs. Neeru Sharma W/o Mr. Vijay Mrs. Neeru Sharma Wio
Kumar Sharma, Address: House Number 222, Alam
MNagar, Sitapur, Uttar Pradesh, 261001 (Guarantar in
Adc Wis Mew Vasundhara Sarees and Suits)

2b. Mr. Ishwar Soni S/o Mr. Bhupendra Kumar
Soni, Address: 181, Holi Nagar, T-.I:.:i Basti, Sitapur, | e o uth- House of Shri
Uttar Pradesh- 261001 (Guarantor in Alc Mis New|Ram Swarcop,

3). SITAPUR EYE HOSPITAL BRANCH
Email: ubin0538418@unionbankofindia.bank

Place - Sitapur

Rs. 17.,59,921.29
Plus Interest at
Contractual Rale from
01.07. 2025 and Cost
Minus Amount Paid If
any after the date of
Demand Notice,

FL.. Properly Owned By-

Late Vijay Kumar,
Boundaries: East: Raod,
West: Shri K Migam,
Morth: House of Shri
Gaya Prasad Mishra,

Mumbai Port Authority

MECHANICAL AND ELECTRICAL
ENGINEERING DEPARTMENT
Applications are mvited from eligible Indian Nationals for

engagement as Jr. Professional Interns (Electrical) in OPL
Divisions of MbPA purely on contract basis.

Last date of receiving applications is 12/01/2026.

For details regarding educational qualifications, age,
experience, application format etc., please visit our website
www.mumbaiport.gov.in (people & career/jobs/).

MbPA-37-2025 CHIEF MECHANICAL ENGINEER

Authorised OfMicer Union Bank of India

epaperfinancialexpress.comiB @ @

Bl RESERVE BANK OF INDIA

SERVICES BOARD
Advt. No. REISB/BA/D42025-26

Laferal Recruitment of Experts an Full-Time Contraci Basis in Resorve Bank of India |REI}

Applications ana Inviled for Lateral Recrufimend of Expars on Full-Time Contract Basis ta the
following posts in the Reserve Bank of India:

Sr. No.[ Name of the Post | Vacancies
Depariment of Information Technolegy (DIT) I

T Diata Scientist 2

. Data Englnees 2

3. IT Security Exdpart T

4 IT System Administratar 5
“ 5. | IT Project Administrator 3
6. | Al/ML Specialist | 3

7 IT - Cyber Security Analyst 5

8. Natwork Administratar 3

Pramises Department
5. Projecl Manager | a
| Department of Supervision {DoS)

10, | Market & Liquidity Risk Specialis 1
11. IT - Cybar Sacurity Anahyst 13
12 Operational Risk Analyst 2
15| Analyst(Cred Risk) 2
14. | Analyst (Market Risk) 2
15, | Rusk Amalyst 5
16, | Accounls Specialist 5
47 Risk Assassment & bFl.TE Analyst 2
18. | Policy Research Analyst | 2
18. | Business & Financial Risk Analyst I f
~20. | Data Enginesrl | 1
21. | Data Engineeril ' i
22 Crata Analyst (Micro Data Analytics) 1
23, | Banking Domain Specialis] 1
24 Data Scientist {Cata modalling) 2
25, | Bank Examiner (Liguidity Risk} 9
28, | Sanior Bank Exarminer [Liquidity Risk) 1
27 Drata Soientist (Advanced Analybcs) 4
2B, | Credit Risk Specialist I 4
29. | Programma Coordinator (CoS) I 2
Total L%

2, For all othar detalls such as efigibility crilenas, resarvation of vecances, schems of saleciian,
subtmission alening applcalions and ofher nstniclions, plassa raler 1o the dataliad advarlissment 1o
b published on the Bank's website (www, ridong ing on December 17, 2025 Candidates can apply
for the aforementicned posts only by onfine mode throughthe Bank's website,

3, IMPORTANT DATES:

Wabsile Link Dpén - For Online Regisiration of
Agpicalion and Paymenl of Fees!Intimalicn Chargas

December 17, 2025 to
January 06, 2026 (till 06:00 PM)*
* The Baard fesaryas [P nght bo mane any chinges i Meass dalfes
NOTE: Coerigandumi Addandum, if any, issued on the abowa atvarlisement will be published ardy

an {he Bank's wabsite {www thi.om.In]

,., Chandigarh
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COURT NOTICE
In the Court of Sh. Akashdeep
Singh Malwai, Judicial Magistrate
- First Class-11, Jalandhar
THE CAPITAL SMART CO-
OPERATIVE THRIFT AND CRED-
IT SOCIETY LTD.
Vs.
RUKSANA BEGAM
CNR No.:- PBJL03-031804-2024
Next Date:- 11-03-2026
Detail of offence:-
PROCLAMATION REQUIRING
THE APPEARANCE OF A PER-
SON ACCUSED
NOTICE TO:
RUKSANA BEGAM W/O SARIF
MUHAMD VILLAGE AKBARPUR
SURAKHPUR, DISTT KAPURTHALA
In above titled case, the accused
could not be served through Non
bailable Warrants of arrest
Proclamation is hereby made that
the said RUKSANA BEGAM is
required to appear before this
Court (or before me) me
11.03.2026 to answer the said
complain/case, failling of which he
shall be declared person. It is
ordered that accoused should
appear in person or through coun-
sel on 11.03.2026 at 10.00 a.m.
FOR DETAILS LOGIN TO
https://highcourtchd.gov.in/?trs=dis
trict_notice&district=Jalandhar
Judicial Magistrate First Class-
11, Jalandhar
Dated, this day of 15-12-2025

COURT NOTICE
In the Court of Sh. Akashdeep
Singh Malwai, Judicial Magistrate
- First Class-11, Jalandhar
SUKHWINDER SINGH
Vs.
KULBIR SINGH
CNR No.:- PBJL03-005333-2024
Next Date:- 11-03-2026
Detail of offence:-
PROCLAMATION REQUIRING
THE APPEARANCE OF A PER-
SON ACCUSED
NOTICE TO:
KULBIR SINGH
;- MIS VAST IMMIGRATION SOUL-
TION AT SCO NO. 95-96-97, TOP
FLOOR, SECTOR 17-D, CHANDI-
GARH
In above titled case, the accused
could not be served through Non
bailable Warrants of arrest
Proclamation is hereby made that
the said KULBIR SINGH is
required to appear before this
Court (or before me) me
11.03.2026 to answer the said
complain/case, failling of which he
shall be declared person. It is
ordered that accoused should
appear in person or through coun-
sel on 11.03.2026 at 10.00 a.m.
FOR DETAILS LOGIN TO
https://highcourtchd.gov.in/?trs=dis
trict_notice&district=Jalandhar
Judicial Magistrate First Class-
11, Jalandhar
Dated, this day of 15-12-2025

COURT NOTICE
In the Court of Sh. Akashdeep
Singh Malwai, Judicial Magistrate
- First Class-11, Jalandhar
Shreem Finance Company
Vs.
Komalpreet Kaur
CNR No.:- PBJL03-024608-2024
Next Date:- 11-03-2026
Detail of offence:-
PROCLAMATION REQUIRING
THE APPEARANCE OF A PER-
SON ACCUSED

NOTICE TO:

KOMALPREET KAUR  W/O
NARINDERJIT SINGH R/O VPO
BHORCHI, BRAHMNAN,

BHORCHHI BRAHMNAN AMRIT-
SAR, PUNJAB 143111
In above titled case, the accused
could not be served through Non
bailable Warrants of arrest
Proclamation is hereby made that
the said Komalpreet Kaur is
required to appear before this
Court (or before me) me
11.03.2026 to answer the said
complain/case, failling of which he
shall be declared person. It is
ordered that accoused should
appear in person or through coun-
sel on 11.03.2026 at 10.00 a.m.
FOR DETAILS LOGIN TO
https://highcourtchd.gov.in/?trs=dis
trict_notice&district=Jalandhar
Judicial Magistrate First Class-
11, Jalandhar
Dated, this day of 15-12-2025

COURT NOTICE
In the Court of Sh. Akashdeep
Singh Malwai, Judicial Magistrate
- First Class-11, Jalandhar
Shreem Finance Company
Vs.
Dalbir Singh
CNR No.:- PBJL03-024607-2024
Next Date:- 11-03-2026
Detail of offence:-
PROCLAMATION REQUIRING
THE APPEARANCE OF A PER-
SON ACCUSED
NOTICE TO:
DALBIR SINGH S/O CHARAN
SINGH R/O VILLAGE JASSO NAN-
GAL, P.O BHORCHI RAJPUTTAN,
BHOROCHI RAJPUTTAN, AMRIT-
SAR, PUNJAB 143111
In above titled case, the accused
could not be served through Non
bailable Warrants of arrest
Proclamation is hereby made that
the said DALBIR SINGH is
required to appear before this
Court (or before me) me
11.03.2026 to answer the said
complain/case, failling of which he
shall be declared person. It is
ordered that accoused should
appear in person or through coun-
sel on 11.03.2026 at 10.00 a.m.
FOR DETAILS LOGIN TO
https://highcourtchd.gov.in/?trs=dis
trict_notice&district=Jalandhar
Judicial Magistrate First Class-
11, Jalandhar
Dated, this day of 15-12-2025

COURT NOTICE
In the Court of Sh. Akashdeep
Singh Malwai, Judicial Magistrate
- First Class-11, Jalandhar
PKF FIANCE LIMITED
Vs.
MOHD RAMZAN
CNR No.:- PBJL03-002081-2021
Next Date:- 20-02-2026
Detail of offence:-
PROCLAMATION REQUIRING
THE APPEARANCE OF A PER-
SON ACCUSED
NOTICE TO:
MOHD RAMZAN
FATHER: FAZAL DIN VILL. BINJOKI
KHURD TEHSIL MALERKOTLA DIST.
SANGRUR-148023
In above titled case, the accused
could not be served through Non
bailable ~Warrants of arrest
Proclamation is hereby made that
the said MOHD RAMZAN is required
to appear before this Court (or
before me) me 20.02.2026 to
answer the said complain/case,
failling of which he shall be
declared person. It is ordered that
accoused should appear in person
or through counsel on 20.02.2026
at 10.00 a.m.
FOR DETAILS LOGIN TO
https://highcourtchd.gov.in/?trs=dis
trict_notice&district=Jalandhar
Judicial Magistrate First Class-
11, Jalandhar
Dated, this day of 16-12-2025

COURT NOTICE
In the Court of Sh. Akashdeep
Singh Malwai, Judicial Magistrate
- First Class-11, Jalandhar
H.D.FC BANK
Vs.
HARMANJOT SINGH
CNR No.:- PBJL03-003185-2025
Next Date:- 11-03-2026
Detail of offence:-
PROCLAMATION REQUIRING
THE APPEARANCE OF A PER-
SON ACCUSED
NOTICE TO:
HARMANJOT SINGH
FATHER : GURJIT SINGH, MODEL
TOWN TALWARA NEAR KALGID-
HAR GURUDWARA BHOLATH,
KAPURTHALA
In above titled case, the accused
could not be served through Non
bailable ~Warrants of arrest
Proclamation is hereby made that
the said HARMANJOT SINGH is
required to appear before this
Court (or before me) me
11.03.2026 to answer the said
complain/case, failling of which he
shall be declared person. It is
ordered that accoused should
appear in person or through coun-
sel on 11.03.2026 at 10.00 a.m.
FOR DETAILS LOGIN TO
https://highcourtchd.gov.in/?trs=dis
trict_notice&district=Jalandhar
Judicial Magistrate First Class-
11, Jalandhar

Dated, this day of 15-12-2025
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CRIMINAL COURTS JALANDHAR
IN THE COURT OF Ms. Renuka Kalra
Judicial Magistrate First Class-18

"01°u

Jalandhar yfen greT faet vas § fest

Next Date, Purpose of case, Orders GTE:]' ﬁn‘-r = W' nrfqa.,a:r‘
and Judgments as well as other case . OE' N

information is available on Jfoeg iiw & = fa

http://ecourts.gov.in v ~
Fcj:ase No.-N%CT/4946/2024 &=t uafesa HE& © ECRSECE
VIKAS KAKKAR VS.
RAJNISH BANSAL
POLICE STATION/FIR NO.DIVISION 6//
NEXT DATE: 28-01-2026
138, of Negotiable Instruments Act N
PROCLAMATION REQUIRING THE an" i) = ).”3-“ 'ﬁ-TFI' IH
APPEARANCE OF A PERSON UE‘T J Eﬂ-
ACCUSED
Detail of offence:-
NOTICE TO: RAJNISH BANSAL
FATHER :- SH. KRISHNA CHAND
R/O HOUSE NO. 69, GOLDEN TOWN,
SOCIETY 80, MOHALI SAS NAGAR.

WHEREAS complaint/case has been| oo aaérfe‘o{r 5

made before me that RAJNISH Jl
BANSAL FATHER :- SH. KRISHNA

CHAND R/O HOUSE NO. 69, GOLDEN m Bgal
TOWN, SOCIETY 80, MOHALI SAS
NAGAR. has committed (or is suspected o .

to have committed) the offence punish-| | "™ H63T & gfes dizr Aer 3 fa

able under Section 138, of Negotiable | | erfg§z gfeer ufeae foHas

Instruments Aet and it has been returned
to a warrant of arrest thereupon issued
that the said RAJNISH BANSAL cannot
be found. and whereas it has been
shown to my satisfaction that the said

o 3fIF T3, faer MA.8MA.
Uige ‘ufgem 8are’ & SEIAA

RAJNISH BANSAL has absconded (or | | {frg emrgr @3/edE Hogdt @ fagt
is concealing himself herself to avoid the = N =
service of the said warrant), et 31 U39 &9 -
Proclamation is hereby made that the =t
said RAJNISH BANSAL required to EC25C3801PB5241327N
appear before this Court (or before me)| | 12/12/2025. T3/<3E HAgd! &t
on 28-01-2026 to answer the said com- it 5% Quwsg
plaint/case PPCBaS g %l
Dated, this day of 17-12-2025. Sd-
Judicical Magistrate First Class-18 .
Jalandhar| | € '832 Tfeen y e fonds
0
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Supply & Commissioning of 12 kV or above Tan Delta Kits (three 3) nos. for
protection gangs under P&M organ|zat|on in PSTCL ¥39 395 w3 SHI=H "uss
g% & mat St w3 AT 01.01.2026 & A=Y 11.00 @ 39, $39 G%e & gt W3 i
02.01.2026 & A 03.00

&e: gfas aitsT e 3 fl Hare foi aras &34 Wi yat a4t get St W am & werer e
T YsTHS &dt argeret Areait | Fu mirgt S5 utm 2t st € SeAete www.pstcl.org 3 38
A1 Terms and conditions may be downloaded from PSTCL's web site
https://eproc.punjab.gov.in
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M/s JANTA LAND PROMOTERS PVT. LTD.
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e /3fAReds &

g o Bt e, 2013 wids ANES FAR &
dfea me quat, FEterg & mitare &
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E'Q FUBT, MHE AN, 53,
(Hwﬂ) i, 793~ 160055

6. | gutEe fenast €t feaetsns gy Te et firgt | 15th December, 2025

fafirs Fe=r

54148, WS 285, IS TS 33,
BoeT-141002, TArg

s vl.smartping@gmail.com
Farels +O186990 03124
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Central Bank of India
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ASE 2024-25 € 3331 et migwt
SH/Has&T yafam™ @ faes

ReEl FeHTTd-aH-RE-He® w3/AT HE-Fe'® (393t mesret gt
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